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OPEN COURT
CENTRAL ADMINISTRATIVE TRIBU AL

ALLAHABAD BENCH : ALLAHABAD
~

ORH,INAL APPLICATlo}. NO.1bvfCI. 1999.

Allahabad, this the 17th day of gay, 2007

Hon'ble Mr. Justice Khem Karan, Vlce-Chairman
Hon'ble Mr. K.S. Menon, Member-A

Shri S.K. Mishra,
Son of Late B. I. Misttra,
119/518 Dar-shanpurwa Kanpur,
Presently posted as superv.isor
Ordnance Factory, Kanpur.

...App La can t .
(By Advocate :Shri S.K. Mishra)

Versus

1. Union of Indla, through the Secretary, Ministry of
Defence, ,ew Delhi.

2. The Ordnance Factory Board, 10-A, khudlrarn Bose
Marg, Calcutta through its Sec~eta_y.

3,. The General Manager, Ordnance Factory Kalpi Road,
Kanpur. ~

...r espcnde n ts .
(By Advocate :Shri P.Mathur)

ORDER

By Hon'ble em Karan~ V.C,
~

Shri P. Mathur, counsel for the respondents stated
that the OA has become infructuous because the up-gradation
has since been granted to the applicant. Counsel for the
applicant states that he wr ote tw.i ce to his client to come
and give latest instructions but he has not turned up so he
is not in position to say anything In the context of what
Shri P. Mattur states.

The OA is disrnlssed as in£r ctuou~ uu t,e basls of the
statement made by Shrl P. Mathur. \i'v~
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